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^  CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

NEW DELHI

OA NO. 2166/99

NEW. DELHI THIS THE 1 ̂ th DAY OF OCTOBER, 1999 { /
HON'BLE MR. V.RAJAGOPALA REDDY, VICE CHAIRMAN (A)
HON'BLE MRS. SHANTA SHASTRY, MEMBER (A)

In the matter of:

Prof Ved Prakash Malik
Flat NO.2, L.H.MC campus, ... Applicant
Gole Market, New Delhi-1.
(By Advocate: Sh. D.S.Garg)

Vs.

1  The Secretary (Health)
Ministry of Health and Family Welfare,
Nirman Bhawan,

New Delhi-1.

2. The Principal
Lady Hardinge Medical College,
Gole Market, New Delhi-1.

3. The Director,

RespondentsPondicherry.

By REDDY.J.

Heard the applicant.

ORDER (ORAL)

2. The main grievance of the applicant who is a Professor in

Lady Hardinge Medical College is that his representation for
voluntary retirement from service has not been considered and
disposed of by the respondents. It is seen from the facts of

the case that he has been transferred to Pondicherry Hospital,

JIPMER and he has been relieved f-Pom serv-i-ce on 16.6.98.

also seen from the annexures filed by the applicant that by an

order dated 16.9.99 in OA No. 620/99 the Tribunal found that

the applicant was deiberately and wilfully avoiding the

transfer order and was raising various claims regarding
cVelcLM ,

transfer benefits to compl'iing with the same and that was an
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Taw Accordingly, the 0A^_^
ahuse of the ,,, applicant has not

Trihuna ^ ,,, ,.e

joined at th^ ,, .cation'^^S:^several benefits apart
applicant^ namely, to remove the sealed

a  f-or-v/ retirement, nameiy,

::r;;:

„here we should .^.^3 concerned for the relief
,,p,jcant ,,,ne the applicant has filed a
claimed in th • K,t we direct the

for voluntary retirement werepresentation fo

respondents to dispose of the sam
•  c^ri at the admission stage,dismissed at cnts

\cTPY i ( V.RAJAGOPALA REDDY J(  MRS. SHANTA SHASTRY ) chairman CJl
Member (A)
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